~

CENTRAL ADMIMI STRATIVE TRIBUNAL, MUMBAL BENCH, MUMBAL

|

ORIGINAL APPLICATION NO.556/2001

DATED THE 17th day of August, 2001

| Coram:Hon'ble Mr.Justice Ashok.c.Agarwa14Chairman

Hon'ble Mr.G.C.Srivastava

|
shri sheo Kumar Shrivastava,

s/0 late Hazari Lal Shrivastav,

aged 60 years,

Retired as Assistant Reglstrar,
Income-tax Appellate Tribunal,

CGO Complex, Mumbai,

R/0 CGS Colony, Sector-7, Bldgd9

Room No.467 Antop Hill,

(By Advocate Shrl SeP.Kulkarni)

Versus

Union of India,
through President,

Income~tax Appellate Tribunal,

¢GO Building,4th Floor,
Maharishi Karve Marg,
Mumbal 400 020,

\

The Under Secretary

to the Government of India,
Ministry of Lew Justice &

Company Affairs,Department of
Legal Affairs,Shastri Bhawan,

'NGW Delhio

Pay & Accounts Offlcer,

0/0 Pay & Accounts,
Department of Legal Affairs,
Ministry of Law & Jugtice,
4th Floor,Indian 0il Bhawan,
'B' Wing, Janpath,New Delhi,

Deputy Registrar,

" I.T.A.Te C.Go.0, Building,

20, Maharishi Karve Marg,
Mumbai - 400 020,

The Chief Controller,

lof Accounts Central Pension
‘Accountlng Organisation,
‘Senior Accounts Officer,

Trikoot-I1I,Complex, Bhikaji Cmma
Palace, Behind Hotel Hayat Regency,

New Delhi. 110 066.
i

- Member(a)

Applicant

Regpondent no.1

Regpondent no,2

!

Respondent no.3

Respondent no, 4

Respondent no.5

COn'tda tee 2/-
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ORAL ORDER
Per Hon'ble Mr.Justice, Ashok Agarwal - Chairman
The applicant being entitled for grant of

second upgradation w,e,fe 1.4.2000} in the hierarchial
cadre post of Deputy Registrar (pay scale Of Rs¢10,000~
15,2000), hegsubmitted several representations commencing
frém the first on 3,7.2000 at page 22 of the O;A; and
laét ef—whih-was ofh 16.4.2001 at page 11 of the O.A.
No hecision so far has been taken by the respondents,
The‘applicant'has since retired on superannuation w,e.f,
1.6.,2001. In view of the aforesaid facts and the claim
made, we find that in the interest of justice, we digpose
of £he present Oa even without issue of notices with a
diréction to the respondents to give theltdecision on the
afo;esaid repregsentation and cémmunicéte the same to the
appiicant expeditidously within g period of three months
from the date of service of a copy of this order, The

presént 0.As is digposed of with the aforesaid direction.
CeermoLavar, Y f”“””““f*b
(GoCosSrivastava) _ ‘ ( arwal)
Member(a) ' C man
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